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on lands belonging to Central Government 
Departments at Bombay are as under:— 

 
(b) anj fc) The State Government has 

to pursue action in consultation with the 
CPWD and the Bombay Port Trust for 
carrying-out improvement works in slums 
on lands belonging to them on the basis 
of No Objection Certificate issued by them 
and also decide the re-locatio,n of the 
slums on lands belonging to the Depart- 
ment of Atomic Energy^ The Ministiy of 
Defence has also agreej in principle for 
provision of basic amenities in the selected 
slums on Defence lands. It is for the 
State Government to work-out the details 
in consultation with the Ministry of 
Defence. 
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Allotment of Maruti Cars to Members of 
Parliament     from     manufacturer's  quota 

1866. SHRI SYED RAHMAT Al.I: 
Will ihe Minister of INDUSTRY be plea- 
sed to state: 

(a) the criteria for giving Maruti cars 
to Members of Parliament including the 
ex-Members of Parliament who booked 
cars in time from manufacturer's quota; 

(b) what steps are being taken to end 
discrimination between Members of Parli- 
ment; and 

(c) by what time all the Members and 
ex-Members of Parliament are likely to be 
given Maruti car? 

THE MINISTER OF STATE IN THE 
MINISTRY OF-INDUSTRY (SHRl PAT- 
TABHI RAMA RAO): (a) Although 
there is no separate quota or criteria for 
allotment of cars to Members of Parlia- 
ment, Maruti Udyog Ltd. are doing their 
best to meet requirements of present and 
ex-Members of Parliament. 

(b) No such instance has been repor- 
ted; 

(c) Allotment of cars out of the manu- 
facturers' quota is being made to o«nly 
those who have booked the cars and 
have also asked for allotment out of the 
quota. It is not possible to indicate the 
time by which all present and ex-Members 
of Parliament would be given cars. 

Revamping of HBJ Co. Ltd., Calcutta 

1867. SHRI AMARPROSAD CHAK- 
RABORTY; Will the Minister of INDUS- 
TRY be pleased to state-. 

(a) whether the I.R.C.I has submitted 
a report for revamping the Braithwaite, 
Burn and lessop Construction Co. Ltd., 
Calcutta; 

 

(b) what steps have been taken/'propos- 
ed to be taken as per I.R.C.I, recommen- 
dations for manning it departmentally; 
and 

(c) whether Government have received 
any representation dated 23rd May, 19.-S4 
from B.B.I. (Braithwaite. Burn and .lessop 
Construction Co. Ltd.) staff Union ior re- 
vitalisation of the said company, if sa, 
what steps have so far been taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRl PAT- 
TABHI RAMA RAO):  (a) Yes, Sr. 

(b) There is no proposal under consi- 
deration tao  take  any steps to  run B.B.J. 
departmentally, for the present. 

(c) Yes, Sir. However, no hew sugges- 
tions have been made in the representa- 
tion dated 23rd May, 1984 received from 
B.B.I. Construction Co. Ltd Staff Union; 
therefore, no specific action is proposed 
in this behalf. 

Request to revise the list of 'No Industry 
Districts' 

1868. SHRI VITHALBHAI MOTIRAM! 
PATEL; 
SHRl   CHIMANBHAI   MEHTA: 

Will the Ministe,- of INDUSTRY be- 
pleased to state; 

(a) whether it is a fact that there     are 
requests  from  various  State  Goveiruw 
and other institutions to revise the list of 
'No Industry  District'; 

(b) whether it is also-a fact that there 
is a request to revise the definition of a 
'No Industry District'; and 

(c) whether there is a proposal to ac- 
cept the taluka or a block as the unit' 
instead of a District for determining back- 
wardness? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI PAT- 
TABHI RAMA RAO):  (a) Yes. Sir. 

(b) Yes, Sir. 


